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आदेश /O R D E R 
 

This appeal filed by the assessee is directed against the order of 

the ld. Commissioner of Income Tax (Appeals), National Faceless Appeal 

Centre [NFAC], Delhi dated 09.02.2023 for the assessment year 2017-18.  

 
2.  Brief facts of the case are that the assessee is an employee of IBM 

Pvt. Ltd., Chennai and filed his return of income for the assessment year 

2017-18 on 12.06.2017 admitting total income of ₹.4,92,990/-. The case 

of the assessee was selected for scrutiny to examine cash deposits in the 

bank account of the assessee during demonetization period and issued 
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statutory notices. From the details filed by the assessee, the Assessing 

Officer noted that the assessee has deposited ₹.49,000/- on 12.11.2016 

and ₹.14,00,000/- on 13.11.2016 and called for explanation from the 

assessee. After considering the submissions of the assessee, the 

Assessing Officer completed the assessment under section 143(3) of the 

Act dated 17.12.2019 assessing total income of the assessee at 

₹.16,91,990/- by disallowing ₹.11,99,000/- as unexplained investment/ 

money under section 69/69A of the Act. On appeal, the ld. CIT(A) 

confirmed the addition made by the Assessing Officer.  

 
3.  On being aggrieved, the assessee carried the matter in appeal 

before the Tribunal. The ld. Counsel for the assessee has submitted that 

the cash deposits made during demonetization period were the amounts 

withdrawn from assessee’s HDFC bank account out of sale consideration 

of residential property for the purpose of wedding preparation of 

assessee, his younger sister and towards domestic and medical 

treatment expenses of the family. It was further submission that the 

assessee was employed in IBM Pvt. Ltd. and since the marriages could 

not materialized, after meeting medical and domestic expenditure, the 

remaining cash totalling to ₹.20.47 lakhs was re-deposited in the bank 

accounts. The assessee has no other source of income to make any 
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deposits other than the balance amount from the sale proceeds and 

prayed for deleting the addition made by the Assessing Officer and 

confirmed by the ld. CIT(A).  

 
4.  On the other hand, the ld. DR supported the orders of authorities 

below.  

 
5.  Heard both the sides, perused the materials available on record 

and gone through the orders of authorities below. The case of the 

assessee is that he has sold his residential property at 22 Nallanna 

Mudali Steet, Royapetta, Chennai for a total consideration of ₹.35 lakhs 

as per registered sale deed dated 15.07.2015. The entire amount has 

been received by way of account payee cheques and deposited in his 

HDFC bank account. Over a period of 17 months from 15.07.2015 to 

12.11.2016, a total sum of ₹.30.50 has been withdrawn by the assessee 

through bearer cheques drawn in favour of his father Mr. V. 

Chandrasekar and mother Mrs. C. Vaidehi and also by way of self 

cheques. It was submitted that the sums were withdrawn for weeding 

preparation of assessee, his younger sister and towards domestic 

expenses and medical treatment expenses of parents and family. After 

meeting medical and domestic expenses, the remaining cash totalling to 

₹.20.47 lakhs was redeposited in Banks during November, 2016 after the 
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announcement of demonetization. After giving due consideration to 

savings, the Assessing Officer has allowed ₹.2,50,000/- and the 

remaining amount of ₹.11,99,000/- was treated as unexplained money 

under section 69A of the Act, which was confirmed by the ld. CIT(A).  

 
6.  The contention of the assessee is that the assessee has no other 

source of income other than the salary and the sale proceeds out of sale 

of residential property deposited in the bank account. The ld. Counsel for 

the assessee has argued that for genuine purpose of making 

arrangement for marriage of the assessee as well as his younger sister 

and to meet medical and domestic expenses, the sale proceeds 

deposited in the bank account was withdrawn and since the marriage 

proposals did not materialise and balance cash after meeting medical and 

domestic expenses was deposited in his bank accounts. In this case, the 

Department did not bring on record any other source of income of the 

assessee and moreover, the sale consideration received out of sale of 

residential property was not disputed by the Department. Under the 

above facts and circumstances, it is opined that the transaction made by 

the assessee are genuine and the addition made by the Assessing Officer 

under section 69A of the Act is liable to be deleted. Accordingly, the 

addition made under section 69A of the Act is deleted and allowed the 
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ground raised by the assessee.  

 
7.  In the result, the appeal filed by the assessee is allowed. 

Order pronounced on 12th June, 2023 at Chennai.   

 
 

 Sd/- 
 (V. DURGA RAO) 

JUDICIAL MEMBER 
 
Chennai, Dated,  12.06.2023 
 
Vm/- 
 
आदेश की Ůितिलिप अŤेिषत/Copy to:  1. अपीलाथŎ/Appellant, 2.ŮȑथŎ/ Respondent, 

3.आयकर आयुƅ/CIT, 4. िवभागीय Ůितिनिध/DR & 5. गाडŊ फाईल/GF. 


